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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

ORIGINAL APPLICATION f~0.306 OF 2003 
ALLAHABAD THIS THE 4TH OAY Of APRIL,2003 , 

HON'BLE MAJ GEN. K.K. SRIVASTAVA,MEMBER-A 
tiON'BLE MRS. MEEf!..A CHHI8~_ER,MEM8ER-J 

Parmatma Saran Garg 
S/u Lata Shri Pyara Lal Garg, 
Age about 62 years, 
R/e 213 • \Jest End ffead, 
f'laarut Cantt. 

(By Advacat• Shri K.P. Singh) 

•••••••••~Applicant 

- Versus 

1. Unian ef India, 
through Secratary, 
Ministry mf 08fance, 
New Delhi. 

2. Deputy Dir ctar General, 
Military farm, 
Q.~.G.'s, Branch, 
Block Na.3 • 
R,K. Pur.am, 
New Oelhi-110066. 

3. The Director •t Military Farm, 
Head Quarter, 
Oentral Cammand, 
Luckn•w. 

/ 

4. Contreller af 09fance Accaunts, 
Pension, Allahabad. 

s. The Officer Inc~arge, 
Military f" .rm, 
Allahabad. 

' 
6. ,Officer Incharge, 

_ Military r 8rm · Recar , . 

Oalh i Cantt. 
(By Adv cata Shri v.v. Pli~hra) 

• •••••••• R8spendants f2___ . 
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~BLE MRS. MEERA CHHI8BER1MEMBER-J 

Grievance er the applicant,in this casa,ia that he was 

c•mplusarii~retirem fr•m service vi • arder ciated 26.07.2003 

(Paga 30) ana it .was apacitically stated thar•in that applicant ~ 

will nBt b• entitled rar pansionary benefits as he has 

abaant•• from auty wiltully and unauthoriaaaly ana dia nat 

camply with the ardars af DIC Mf. Allahabaa fr re-joining 
auty. This arder was challangea by the applicant and the 

app,lilate authority modified' tnis order bf arder mated is.og.01· 

and raducacl.tha penal.i..ty f campluaery retirement withBu·t 
' 

pensi nary benefits t c mplusary retirement with pen.si nary 

benefits (Pag.e 36). After thi~Japplicant has submitteli that 

his pansi•n was not fix•• properly for.which ha has stated ta 

have given a detailed reprasentatien address• ta the OOJMF , 

datea 30.09.2002 at(Paga 41) but inspite af it. it is 

submitted by tha applicant.that neith•r the respendants have . 

iisp•s•d af his representation n r have granted his pay 

fixtation as dernansed by him. tharefara. ftinlling no ethar 

•ption he haa to file this a.A. 

2. · Learned counsel fr the raspan ents_wantto1te file reply 

to the O.A. but we think it is not necessary at this stag!, to 

call far the CA&in a~ much as,,1the grievance of the applicant 

has to ba meciaea at the first instance by the authorities 

concernea.)whichJ accoraing ta the applican~ has not been done 

s far. Theref re, H• ara disposing of this D.A. at fht · ~ 
~~~ ~~\~ ~ viet,~ ~ ~ ~f'4-ur~Cui2. 

admission stage itself by giving a directiliin ta the respondents 
(. 

t~ ~ispms• or the representation dated 30.09.2002 filed by 

applicant at page 41 af the O.A. by passing a reasoned and - 

apeaking rder under intimatian to the appl-icant lJithin a 

•••••••••• 3/- 
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peried ef three manths frem.the date'af receipt •fa capy 

ef this araer. 
,' 

3. With the ab•v• directions this O.A. is aispase• of 

with rio ai:dar as te casts._ 

Membar-J 

/N8elam/ I ' 


